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Judgement

S.S. Satheesachandran, J.—Read order dated 08.06.2012, by which parties have
been directed to appear before the Magistrate and move a joint application to
have an enquiry on the settlement purported to have been effected by them. The
Magistrate was directed to conduct an enquiry whether the second respondent
has voluntarily settled the matter with the petitioners/accused. Report received
from the Magistrate, after conducting such enquiry, reveals that on free consent
and voluntarily the second respondent/de facto complainant has settled all
disputes connected with the case with the petitioners/accused. The case has
arisen from the matrimonial disputes between the second respondent/de facto
complainant and her husband, which led to prosecution proceedings against his
relatives as well apart from him. Having regard to the nature of the offence
imputed against the petitioners/accused which has arisen from the matrimonial
disputes of the spouses, and taking note of the settlement effected by the
parties, I find further criminal proceedings against the petitioners/accused may
not be conducive to justice.

2. The offence imputed against the petitioners could be treated as personal, and
not affecting the public at large. Further more in view of the settlement effected
by the parties successful prosecution of the petitioners may not be possible.
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Considering those aspects also, the criminal proceedings against the petitioners/
accused in C.C. No. 715/2012 on the file of the Judicial Magistrate Court-I,
Kollam, are quashed invoking the inherent jurisdiction of this court u/s 482 of the
Code of Criminal Procedure.

Crl. M. C. is disposed of.
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